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Srinivasasa Kalyana Mandapam Backside

Tiruchanoor Road, Kesavayana Gunta
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Hubli Electricity Supply Company Ltd.
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Chamundeswari Electricity Supply Corporation Ltd.
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Interim Order

This application has been made by the petitioner, Power Grid Corporation of India
Ltd. (PGCIL), for review of order dated 30.12.2015 in Petition No 161/TT/2015, whereby
the Commission had determined the transmission tariff for (a) Kurnool-Raichur 2" 765
KV S/C line, (b) Extension of Kurnool 765/400 KV Sub-station, and (c) Extension of
Raichur 765/400 KV Sub-station under “Common System associated with ISGS project

in Krishnapatnam area of Andhra Pradesh in Southern Region” for tariff block 2014-19.

2. The learned counsel for the petitioner submitted that the Commission in Petition
No. 161/TT/2015 observed that as per Regulation 24(2) (iii) of 2014 Tariff Regulations,
additional RoE of 0.5% is allowed only if the transmission project is completed within the
specified timeline and it has to be certified from Regional Power Committee/National
Power Committee that commissioning of the particular element will benefit the system
operation in the regional/national grid and since the petitioner has not submitted such
certificate, therefore it is not evident from the submissions that the transmission asset will
benefit the system operation in the Southern Region. The Commission therefore has not
considered the submissions made by the petitioner and have accordingly not allowed
additional RoE of 0.5% in accordance with proviso (iii) to Regulation 24(2) of 2014 Tariff
Regulations. The petitioner has submitted that in terms of Regulation 24(2)(i) and (ii), if
the entire transmission project gets commissioned within the time frames specified in
Appendix |, an additional return on equity of 0.50% will be admissible. Further,
Regulation 24(iii) deals with a specific aspect, namely when only one of the elements of
the transmission system gets commissioned within the time frames specified in Appendix
| of the 2014 Tariff Regulations. In such cases, the additional return on equity gets linked
to submission of a certificate by the RPC/NPC to the effect that commissioning of such

an element will benefit the system operation in the regional /national grid. However In the
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present case, the transmission scheme consisted of several elements and while some
elements were commissioned in the 2009-14 tariff period, others got commissioned in
the 2014-19 tariff period. The petitioner submitted that the entire project has been
commissioned within the timelines specified in the respective Regulations and therefore

the necessity of submissions of the certificate was not there.

3. Heard the representative of the petitioner on 'admission’. Admit and issue notice to

the respondents.

4, The petitioner is directed to serve the copy of the review petition along with this
order on the respondents by 30.4.2016. The respondents shall file their replies by
10.5.2016, with copy to the petitioner, who shall file its rejoinder, if any, by 16.5.2016.
The parties shall ensure the completion of the pleadings within the due date mentioned

and no extension of time shall be granted for any reason whatsoever.

5. The review petition shall be listed for hearing on 17.5.2016.

Sd/- Sd/-
(Dr. M.K. lyer) (A.S. Bakshi)
Member Member
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